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The respondents in the OA 174797 have Filed the Review

Application against the judgement dt. 727.8.1997. The QA was

disposed  of with the following directions o :

“in view of the above facts, the present application
ia disposed of with the direction to the respondents
to give appointment to the applicant as per the
recommendations of the Manager, as referred to
above, within a period of two months from the date of
receipt of 8 copy of this order. The praver for

! \ reculariation of the quarter, in the circumstances,
W cannot) be allowed. But the respondents should
‘ consider the case of the applicant sympathetically
for recovering the dues which accrued due to the
occupation by the family of the deceased employee
after his death.

In the ol rcomstanced, parties are left to bear their
own costs., !
the relief sought in this case in the Review
Application is that the Judgement aformld be recalled. The

ground taken in the Review Application is thet on 14.7. 1992 4n"

cortatn other OAs Nos.?753/80, 7754/90 and 3/91 ste., an order
has been passed by the Principal Bench where it wes directed
to the respondents ’ to prepare a viable scheme on All  India
hasis to give relief in such cases to the deserving persons on
vthe hasis of compassionate appointment and certain stepss have

¥ already been taken. -«
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As provided by Section 727 3)(f) of the Act, the

Trilvmal possesses the same powers of review as are

Civil Court while trving a civil o suit. As per the

5 i
provisions of Order XLVIT, fule 1 of the Code of Civil

£ prnae
o £ &

s

adure, a Ision/Judgement forder can be reviewed
(i) if it suffers from an error apparent on the face

of the record; or

(i1} is liable to be reviewed on account of discovery
of any new material or evidence which was not

within the knowledge of the party or could not be
produced by him at the time the Judgement was

made, despite due dilicence: or

{i11) for any other sufficient

noconstruad to mean

"analogous reason

o

he CE G or the petitione

for review does not fall in
yF

any of the ﬁs'{‘x":-w: categories. The above Review Application

doss not show any

arror on the os

@ of the record to

for review of the judgement. The Review Application . 1%
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